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.Excavation tn Garhwal District 

3845. SHRI T. S. NEGI: "Nill the 
Minister of EDUCATION AND SOC-
'lAL WELFARE be pleased to 
state: 

(a) the nature of excavations rnr-
ried out by the Ancient ~Iistory 
Departn!ent of the Garhwal Uni-
versity in the district of Garhv/al 
and the main findings thereof; and 

(b) the encouragement being given 
by the Central Government to ;urh 
excavations? 

TilE MINISTER OF STATE IN 
1"'HE MINISTRY OF EDUCATION 
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAl\L): (a) No ex-
cavation has been carried out by the 
Garh\\ral University in District Garh-
wal However, an excavation ,,:as 
carried out at Ranihat in District 
Tehri which yielded remains rang-
ing from sixth-fifth century B. C. 
to earJy medieval times. Besides, 
the university has also excavated at 
Moradh\\raj, Distnict Bijnor, 'vhe.re 
remains of a temp1e belonging to 
the Kushana period were exposed. 

(b) Grant as per approved patterns 
is given for excavation and explo-
ration under Village to Village Sur-
vey Scheme to the University of 
Garhwal. 

CARE programme in India 

3846. S11RI HANNAN t10LLA 1-I: 
SHRI A. K. BALAN: 

Will the Mi~nister of EI)UCATION 
AND SOCIAL WELF .. t\RE be pleased 
to state: 

(a) what \vas the year -when the 
U.S. Corporation, CARE, Inc., start-
ed functioning in India; 

(b) in which State of India did 
CARE start 'functioning first; 

(c) whether wny agreement enter-
ed into between CARE and the State 
Governments at any tim.e pertaining 
to the mode and manner of CARF's 
programme; and 

(d) if so, the particulars thereof? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (Sl-IRI 
S. B. CHAVAN): (a) CARE started 
functioning in I1ndia in 1950, under an 
Agreement entered into with Gov-
ernment of India. 

{b) Delhi. 

(c) and (d). CARE's programmes 
in States are governed by the List 
of Provisions, approved by Gov-
ernment of I~ndia and agreed to by 
State Governments and CARE. 'rhese 
Provisions provide 'for CARE 
makk1g available agreed quantities of 
food commodities to the States and 
the States agreeing to distribute 
them to the eligible beneficiaries in 
the prescribed manner. There is 
also a provision for paying to CARE 
certain costs incurred by CARE in 
United States and in India for their 
operations. • 
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